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Heard Mr, Ne.R.Routray, Lde. Counsel fa

D A 245,086 the Applicant and Mr. S5.K.0jha, Ld. Additional

Standing Counsel for the Respondents.

I

: Id. Standing Counsel undertakes to
WM comply with the order of this Tribunal dated
I .
(, ‘ \{J 0240542003 within three months. |
2 ] gm M.A. 197/05 filed by the Applicant

far compliance of the order dated 02.05.2003 is
disposed of with direction to implement the
order of this Tribunal dated 2.5.03 within

three months by the appropriate authorites.
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